249 Correction of Answers
to Question
(2) A copy each of the following
papers under sub-section (2) of
section 103 of the Major Port
Trusts Act, 1963 :—

(i) Annual Accounts of the Cochin
Port Trust for the year 1967-68
and the Audit Report thereon.
Annual Accounts of the Visakha
Patnam Port Trust for the year
1967-68 and the Audit Report
thereon.

[Placed in Library. See No.
LT—1357/69]

(ii)

12.24 hrs.

CORRECTION OF ANSWER TO S.Q.
NO. 1742 RE-DETERIORATION IN
THE STANDARD OF SPORTS

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : While replying to a supple-
mentry question by Shri Dinkar Desai, the
Minister of state had made the following
statement: —

“But I would like to inform him
that the Government has taken a
decision that, in lieu of the NCC,
which was compulsory before, sports
are going to be compulsory part of
curriculum.”

The Minister of State in the Ministry of
Education and Youth Services now wants
to substitute the above Statement with the
following statement:—

“But I would like to inform the
House that the Government has taken
a decision that there will be three
parallel programmes viz., National
Cadet Corps (NCC), National Service
Corps (NSC) and National Sports
Organisation (NSO) and it is open to
students of the first two years of the
degree course to join one of these
streams, As regrads the third option,
it has been decided that only such
students who showed marked profi-
ciency in Games and Sports will be
eligible to join the (NSO) progromme.
However, for the time being, due to
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non-awvailability of sufficient funds
NSC/NSO programmes will be imple-
mented, on a voluntary and selective
basis.”

12.25 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHURAMAIAH) : Sir,
with your permission, I rise to announce
that Government Business in this House
during the week commencing from 28th July,
1969, will consist of :—

(1) Consideration of Statutory Resolu-
tion given notice of by Shri Yajna
Datt Sharma and other seeking
disapproval of the Banking Compa-
nies (Acquistion and Transfer of
Undertakings) Ordinance, 1969
and consideration and passing of
the Banking Companies (Acquis-
tion and Transfer of Undertakings)
Bill, 1969.

(2) Consideration and passing of the
Salaries and Allowances of Mem-
bers of Parliament (Amendment)
Bill, 1969.

(3) Consideration of Statutory Reso-
lution given notice of by Shri
Yajna Datt Sharma seeking disap-
proval of the Central Sales Tax
(Amendment) Ordinance, 1969 and
consideration and passing of the
Central Sales Tax (Amendment)
Bill, 1969.

(4) Consideration of statutory Reso-
tution given notice by Shri Kanwar
Lal Gupta and others seeking dis-
approval of the Gold (Control)
Amendment Ordinance, 1969 and
consideration and passing of the
Gold (Control) Amendment Bill,
1969.

(5) Consideration of any item of
Government Business carried over
from today’s Order Paper,



[Shri Raghuramiah)

the reinstatement of Central Government em-

(6) Consideration and passi g of the

following Bills, as passed bo Rajya
Sabha :—

The Indian Registration (Amendment)
Bill, 1968.

The Oaths Bill, 19683,

SHRI JYOTIRMOY BASU (Diamond
Harbour) ; There have been numerous mur-
ders {n Delhi in recent times. This is a
matter which should be discussed in the
Housc immediately. Delhi has become un-
safe for law-abiding citizens. The outlaws
are exceeding the numbzr of law-abiding
citizens. I suggest some time should be fouad
to disscuss this matter seriously. We want
to know what Government are going to do
to curb the activities of these murders and
glve protection to law-abiding citizens.

SHRI S.M. BANERIJEE (Kanpur) : In
the list of business announced, after the
Banks nationalisation Bill comes the Silaries
and Allowances of Members of Parliament
(Amendment) Bill. T would only request you
and through you the hon. Prime Minister
who is also the Finance Minister of the
country today......

SHRI PILOO MODY (Godhra) :
nance Minister or ‘financed-Minister ?

Fi-

SHRI NATH PAI (Rajapur) : I heard
“finest’ Minister.

SHRI S. M. BANERJEE : This is a
matter which is highly controversial.

SOME HON. MEMBERS : No, no.

SHRI S.M. BANERIJEE : Let there be
another meeting with the Opposition mem-
bers. We have appended minutes of dissent
to the Comuinittee’s report. When I say ‘we’
I refer to all those progressive leftist parties
here. Therefore, I would request you to re~
consider this matter.

Secondly, I fully support Shri Jyotirmoy
Basu and say that there should be a statement
made or a discus ion held on the law and
order situation in the capital.

Thirdly, even today in spite of repeated
orders issued by the Home Ministry regarding

ployees, nearly 2,000 of them are still on the
street. Their recognition has not been res-
tored. I would request you and through you
the hon. Prime Minister and the Home
Minister to kindly see that this is done.

Last but not least, all the jute workers
are going on strike on the 4th August. I am
told the negotiations were not held. I would
request the hon. Minister of Labour and
employment to make a statement so that the
threatened strike is averted. This is very
essential to be done.

ft TFEAT et (F193) - 9
AT, ATIRY T 1T fF 9T FE FT
fager @ amsa 3 w41, A w®-
F@d FAY, * qAAd gAY, A OATT
F gg uadifae 381 g faal § arfas
FIANT ATeT FIA & GraT F UF qEA -
fear av 1 gw ¥ 3¥ Twy Y qg =g v
f& za fawg o 27 & a=t 1 =fgw )
3fe <fF g7 aarq g1 a1 91, ™
feq 9z snxar@a far wan fF smo &=
% zq fawg ox fa= foar s &
AT & AIEAT Y GER-$F14 A F1 Fgl
arear g fF 39 gvaew § us wfqaa faa
AT FET FHNFL N IFE ) Ag
agd e wiAet § fF wreg & gaal
T St Wi g & faRa g7 &1 I9qm
Q1 IS A W IR T JEFQ A F
IEYR 39 faug 9X g@ @@ # Ff =9t
@, ag 715 aqgas feafs A
zq fou & amag & fF 5 wEAQ wa
o 9af & fou e & g7 fAaifa
ferar s

g g A dm fai @ 3a @ §
fF T g § useafa F gva A7 IFW
Trezafa 93 & ¥l ¥ 94 ar faue
F & IFT FY 17 Fg) AT ITEA [
a1 Fagar g fF oo 3@ grasg ¥
et & foq b srar-gfgar faaifa
3, arfe 3@ @ § wegafa 97 & gedt-
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@R F 957 ar fagw § 91 fedl s
 ad T FE T AR FAT FE AT
FG a3, @ ag fFwE F 4G Ay
aifgw |

SHRI H. N. MUKERIJEE (Calcutta
North East) : 1 find it very distressing that
Government gives a high priority to a very
contentious  matter, the Salaries and
Allowances of Members of Parliament
(Amendment) Bill (Interruptions). 1 say
this because there was a solemn understand-
ing in the last session in the presence of
leaders of parties in the Speaker’s room, and
that understanding has been negatived by the
Bill whieh Government is putting forward.
I am not clear why the Government
wants to pass this kind of legislation now.
I am very unhappy that the image of the
House which is likely to be enhanced by
the passage of the bank nationalisation
measures will be blackened by this Bill which
is going to put into the pockets of Members
money which most representatives of the
Parties in the House never wanted in the
shape of monetary considerations. Govern-
ment is bringing forward this very controver-
sial legislation and rush it through for God
knows what reason ... (Interruptions,)
I can understand it if some Members want
to pass this legislation for some reason or
the other in which case a further discussion
could take place with the representatives of
the different parties in the House and they
could sit with you and find a way out, if
that was very essential. It is very indecent,
in view of the solemn understanding
arrived at, for the Government to rush into
this matter in the way it is doing. I wish
you to convey to the Government the
desire of the House that the Government
should not proceed in this fashion and that
it should stop . . . (Interruptions.)

st go o @t (FTAAA) : ISAN
agieT, 91d ¥ a8 Arad §eQ9 faw geg
Jourmr g @ § 5 gg Swi A
qgAt A A § |rg ai ¥ 39 Sl
FY &) DI F A FA7 F T8 g9 @A
% g EW gars 9igiT ¥ 3% T 9y §
& I & | 97 TIAT FgP Y AT {48
# agY Frar | 97 # FTHr gy AR
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e § 1 § ag swaar sgar g o faq
SNt FT SART QRAAY § T d77 q1gq
#1 d 93 €fHT 7T ¥ 9@ fa@ w1
IWIfrggfas F a9 g g 3T
7z 78 AT @@ § gawnw fF ag @g
AA# AR ¥ gEH 6T HAT
AT 1 I AR AZIE QT F qIg
&7 N qY g FTH AT 5 G S
#1 @@t 37 ¥ fou ik faamd & fou
T gFT F1 NAAET a8 g FAE 10
o (smae) & Sgar § g9y 985S @
g:ﬁ.......(mﬁ.)......

=t gersta gean (3AR) - 78 fom
F AT a1 ag 71 FT ? 9 FAv fan-
T T ?

MR. DEPUTY-SPEAKER : The
Minister of Parliamentary Affairs has anno-
unced the businees for the coming week.
Opportunity should bs taken only to say
whether something is missing or some priority
should be claimed. B:yond that, there is
no discussion now. If a certain item is
included, you will get an opportunity to
debate it on the floor of the House. I shall
not entertain any other plea so far as the
Salary and Allowances Bill Is concerned. . .
(Interruptions.)

SHRI S. M. BANERJEE : I want to
offer a personal explanation.
MR. DEPUTY-SPEAKER : I do not

want to continue this debate on the Salary
and Allowances Bill. If they go into the
merits, there is no end to it. You can make
suggestions ; beyond that I shall not allow.

Szcondly, as Shri Prakash Vir Shastri
pointed out, I also feel that as the
election of the President is going to take
place, we shou!d avoid reference to the
candidates who are in the field.

&t 7y fong (39%): X gaa?
gFar g |

THIRUMALA RAO
Are you allowing a general

(Kaki-
dis-

SHRI
pada)
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[Shri Thirumal Rao]
cussion ? That is what is happening. It

was agreed by all the party leaders. But
they are re-opening the question.
MR. DEPUTY-SPEAKER: 1 have

already closed it and requested Members
pot to refer to that Bill. When that Bill
comes up for discussion, they can refer to
it. I am not going to allow any reference
to it except other suggestions.

SHRI RANGA (Srikakulam) ; Our
difficulty is that something is done and you
allow it and afterwards you say you do not
want to allow it.

While it is being done, you must say :
no, no ; it is not correct.

MR. DEPUTY-SPEAKER :
to the next item.

Let us go

SHRI RANGA : Suggestions can be
made thatsuch and such item also should
be considered. No observations in regard
to items put down were made in the past;
that was the procedure.

MR. DEPUTY-SPEAKER : I know ;
therefore, 1 warned the hon. Mcmbers not
to speak on that Bill now. But it started
from one side and naturally there was
reaction from the other side.

= wy fowd : sy APRE, FM
1T g B OF fAqz gay @ 739 g9
& agl orar | § Fgw 98 FIA ATEAT §
i o H1% vt feafy adt 3 f fora &
Godra faer A wrafaswar & st

MR. DEPUTY-SPEAKER : It has
already been ventilated. If you refer to the
Salary and Allowances Bill I shall not per-
mit you.

«f g ford : IF T T I A
o1 arfgn, ag A g W1 AW gEE
g Sifqg (=)
a3t A var ¢ 4w faw 1)

wr gara ag @ 5 3@ @ A @
wgaqy @O § v faa & feq @
R wifze ) & 99 ®) faw fAvdam g
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ST H agg Wys feafs {1 d@wET
gt qifeariiz &t g I FT AT
frwr sfge s gag § 1 g@Q @
aY ag gt T fF YA ITTEA-AA A}
awg ¥ fawer wraaad adf @ ¥
a9 Aa1 ‘gEIIATIEfeEmr’ a1 @r § @
Fa1 a9g § f5 fawer gramad & av ¥
¥ g I TG IR W@ E !

ey arq & ag Fgar wgar § &5 afe=w

NS FY IR G SAWT &Y F1F HTAAT

aredt & AR FNT g fady FCW@
g1 &t S Ima g frqe & s

mife®l ¥ @ o ¥ w@rTw fRar

NN FF | wheg I gaE g fF 3z

g5 1 AT F aR T 729 7 71 AR

i o a1 fawem am@r amer ww1

gicqfEgr M qar ax 5 @ F Y

el Fam ot ?

SHRI P. RAMAMURTI (Madurai) :
I have only one submission to make. You
must allow Mr. Banerjee to offer a personal
explanation. He has been referred to by
name. He must be allowed to make a
personal explanation.

MR. DEPUTY-SPEAKER : Not at this
hour ; let him write to me. He will get an
opportunity at the appropriate time.

o e fagrd A (FBTAR):
IUEAE AT, JF AT AT FEA
qge! 917 §40T 14 A Y gIAMT AR
f& a® grg feT Fwadig faw foar
SR AT W AN F A9 IE T
g qarar i avEr gw fadas 9 I/Fw
FAET FT AFAT AU_A & A1 A ? g+
ATz @I/ FH F i arac
FT @ fadgs ) wgEge @l §
a0 AT fam ¥¥F w7 ¥ g fa9qs
AT gU qF FWT ATEH § | TR AR
# g F1 aFHIRET § fawre F3a1 ...
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MR. DEPUTY-SPEAKER : Is this the
occasion to raise this issue according to the
procedure? You can raise it when it comes
before the House.

N wes fagrd aRd : Sweae
EiEy, sarge favge FW F ar #
fadg wearzgg( FFA GESr F
AT gwI fqada ugarzgd WA #81
qz ﬁam éa"r 3 ......

MR. DEPUTY-SPEAKER : It is never

done. According to the procedure that we
follow, at this hour, no. This is in appro-
priate.

= wEe fagrdt avd g A,
fag famr @eT Y 95% gE g, A9 A7
g1, g9 &N A9 99 T ¥ HIT A
Fg1 o1 F Go 7 qms ITEATA  FEAT-
F0T F AfAgadl F AT T ZAT F
i & T8 F faar &, A9 T A4WEA T
93T ¥ I3 FT GYFT & | gH ATEA I—
T TEAG @AT | SfFT 97 gHA =g
FTFG FT gEAT & @Y s w5 S
gug fagrer smanr | fam @9 v @
g, 399 g ¥ WgEw X W& 9er g
g EfF wAaAsgFan d
fa=re 3 %1 91 famar fge sg =
¥ g sy g ¥ w1 g7 g L&

SHRI SAMAR GUHA (Coniai) : Mr
Deputy-Speaker, Sir, just two days before,
at the Committee Meeting, in respect of the
No-Day-Yet-Named-Motions, it was decided
that at least three No-Day-Yet-Named-
Motions should be taken up in this session.
There were two or three resolutions to bz
adopted, in which one was about the demand
for a fresh enquiry into the reported d:ath
of Nataji and the second was about the
constitution of an Inter-State Council. But
I find that not even one motion has been
included in the list of business.

Secondly, serious reports have come
from the border area of Bihar, where a
number of refugees have been killed and
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-
hundreds of their houses looted and burnt.
I want that the Government should make a
statement about the happenirgs there.

Thirdly, I quite agree with Shri Madhu
Limaye that a serious situation s going to
arise in West Bengal as a result of the
threatened strike by the jute workers there,
and also the West Bengal Government have
instituted the Jute Enquiry Commission
contrary to the suggestion made by the
Union Government. Therefore, it is desi-
rable that the Union Government should
make a statement on the situation.

Lastly, a serious report has appeared in
today’s papers, wherein a Mzmber of this
Hou:e has made a very derogatory remark
about our Constitution. He has said that
in our democracy, *‘an idiot is equal to a
genius and two idiots are better than a
genius,”  (Interruption).

MR. DEPUTY-SPEAKER ; Order, orde.
I am not permitting any more remarks. I
may say that the hon., Members are misus-
ing this opportunity by bringing in
extraneous matters.  Only suggestions on
items for incorporation in the agenda are
permissible.

st Toreix fag (Agas) @ fecdt wdd-
FTALRT, Th A F aR ¥ @F @
FgAr § @R =gar § f5 saF aaw
gr3g § ag@ 1A wifgd | & amaay qiz-
wa aifeard) a¥ad fafrer aga ¥
yarfea #= fF gfamm ik frgea
FFsferi FFgaasrgan & ™ &
foq oY agf &, <94 & foq TTu A8
2, sarsr aF Al fasar § aw +% g&f
# agd AT a1 Wr§ gl 1 FET R
3197 ¥ @ grova 977 ga &, ot a9y
g feardi, ndg a9z A gfewi
form gfewara &1 GraAT FIET 95 W 8,
ITEFEARMFAF BT @ g3a &
qrax 9:% § oo fedz o1 =ifgw 1 &
avgar g fr st wifeardedt sad fafq-
W HIZT F1 qQIFIT 7 05 g I M0
gy |
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SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Order,
order. If this time is utilised for ventilat-
ing certain things which have besn address-
ed to the Chair atready, how is it possible
to continue ? Only suggestions can be made.
(Interruption) If this goes on 1 will
have to say ““nothing will go on record”. 1|
am calling Shri Surendranath Dwivedy, He
make a may brief suggestion. After him
nobody will be permitted. There is some
limit to this,

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, I am surprised to find
that the business announced by the Minister
of Parliamentary Affairs does not include a
discussion on the report of the Committee on
Defections. As you may remember, Sir,
last time this assurance was given in this
House. It was even said that it will be
taken up before the House adjourned but
due to want of time that was not done. The
first week of this session is over. Even in
the second week it is not included anywhere,
although I am glad that the Home Minister
has even revived the notice for discussion.
As you know, Sir, Dzlhi is thick with rum-
ours that there will be large-scale defections
at the time of Presidential elections. There-
fore, it is but proper that we discuss this
report next week and it should get priority
(Interruptions).

MR. DEPUTY-SPEAKER: Order, order.
The suggestions already made, if accepted, I
think will absorb the whole session. What-
ever is permissible or practicable may be
accepted.

SHRI RANGA : Sir, I want to suggest
that the Telengana Debate should be given
time as soon as possible.

Secondly, the dcpredations caused by
Naxalbari Communists are a threat to the
whole of India. T would like an early oppor-
tunity for discussing that.

SOME HON. MEMBERS rose.—

DR. DEPUTY-SPEAKER : I have all-
ready said that 1 will not allow any more
suggestions. There must be some limit to
this. If still hon., Members persist and go
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9n speading I will sit quiet and nothing will
go on record, Please resume your seats.

SHRI RAGHU RAMAIAH : Sir, I am
very grateful to the hon. Members for the
suggestions that they have been good enough
to make. ‘Some of them we may have to
discuss with the Business Advisory Commi-
ttee. Some of them are matters which the
Government has to consiler and come to a
decision. We shall certainly take into consi-
deration all that has been expressed by vari-
ous hon. Members and give due considera-
tion to them.

12.49 hrs.

ELECTIONS TO COMMITTEES

(i) General Council of the Indian Schools
of Mines, Dhanbad

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : Sir, I beg to move :

“That in pursuance of the provisions
contained in rules 4(ii) to (iv) and 15
of the Rules and Regulations of the
Indian School of Mines, Dhanbad, the
members of Lok Sabha do proceed to
elect, in such manner as the Speaker
may direct, to members from among
themselves to serve as members of the
Indian School of Mines, Dhanbad,
from the date of their appointment,
subject to the other provisions of the
said Rules and Regulations.”

MR. DEPUTY-SPEAKER : The ques-
tion is ¢

“That in pursuance of the provisions
cortained in rules 4 (ii) to (iv) and
15 of the Rules and Regulations of
the Indian School of Mines, Dhanbad,
the member of the Lak Sabha do
proceed to elect, in such manner as
the Speaker may direct, to members
from among themselves to as mem-
bers of the General Council of the
Indian School of Mines, Dhanbad,
from the date of their appointment,



